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ORDER

Notice of the petitioner’s application praying for urgent interim relief has been
duly accepted by the 1d. Counsel for the respondents. Let reply be filed within two

weeks.

2 Ld. Counsels for the respondents have submitted that in view of their pending
applications under section 8 of the Arbitration & Conciliation Act, 1996 and under

Section 403 of the Companies Act, this application cannot be disposed off.

3. Given the facts and circumstances, it would be expedient to hear and dispose off
the respondents’ application while considering the prayer of the petitioner. List all three

applications on 14.09.2016.
&

4. In view of the apprehension expressed by the 1d. Counsel for the petitioner the
order dated 11* January,2016 passed by the erstwhile Company Law Board in respect of

maintaining status quo on the fixed assets shall continue till the next date of hearing.

5. To come up on 14.09.2016. = 0/ Tt
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